


ACT No. XX OF 1858. 

shall be informed, by -an order under the signature of t h e  Secretary to 
Government, tllat the local jurisdiction of the Special Colnmissioner has 
ceased, of which notice shall be given by proclamation in the manner 

Proviso. aforesaid. .Provided that nothing in this Section shall 
interfere with the trial and decision of any case which 

map be pending before any Cou~.t at  the time of the passiug of this Act,, 
unless such case be transferred for trial and decisioll to a Special Comrnis- 
sioner appointed under this Act. 

111. Any c,ase pending before ally Cou.rt sitting as a Court of originai 

Disposal of pending jurisdiction at the time of the passing of this Act, in 
cases. respect of a matter made cognizable by a Spycia1 Com- 
missioner appointed under i ts provisions, shall, on the application of the  
party complaining, be transferred to the Special Commissioner within the 
limits of whose juiisdiction the property it1 dispute is situate ; find such 
Commisioner shall s~~rnrnorl the Defendant and proceed to disp&e of the 
ease in the same inanner as if it had been instituted before himself. 

IV. T h e  Special Commissioners appointed under this Act may hoird 
a Court a t  any place within the limits of t,heir juristlie- 

Courts of the Cotn- 
missioners where to bo tion, which may appear most convenient for the trial 
held. 

of cases brought before them. 

V. Whenever any Special Commissioi~er shall be vested with jurisi 
Issue of Proelama- dictioh under this Act, such Commissioner shall issue 

tion. 
. . a p~.oclanlation requiring all persons within the limits of 

his j~~risdiction who may, without authority of law, have taketl possession 
of any land or other real property, situated within such limits, subsequently 
to the 10th May 1857, to de l ive~ up  the same, within a period to be fixed 
in the proclamation, to the party who wils in possession a t  the time when - 
such ut~lawful possessior~ was taken ; and warr~ing all persons that, in* the 
event of their failing to comply with such requisition, and of its being after- 
wards proved, on the complaint of the party ousted, that they had, without 
authority of law, taken possession of' the land or other real property men- 
tioned in the complaiilt subsequently to the said 10th May 1837, and that 
they colliinue in possession of the same, they wlll uot only he ejected from 
such land or othcr rea! property, aud , be compelled to accolant for ariy 
mesne profits that may ham accrued during the period that they may have 
I , ,  held 
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assistance of the Special Comlni~sioner to procure the attendance of a witness 
on such day, he shall apply to the Special Co~nmissioner in sufficieilt time 
befare the day fixed for th'e appearance of the Defendant, and the Special 
Commissio~~er shall issue a subpcena requiring such witness to attend his 
Court on that day. 

IX. On the day fixed for the appearance of the Defendant, or a s  soon 

on dav of after as may be practicable, the Special -Commissione~ 
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be present, and  their witnesses ; and if, upon such examination, and after 
inspecting the documents of the parties, and making any further enquiry 
which may appear to him necessary, the Special Commissioner shall be 

- of opinion that the complaint is substantiated, he shall order the Plaintiff 
to be put again into possession of the property in dispute, and to be 
maiqtained iu possession thereof: he nlay also adjudge t h e  Plaintiff to 
be entitled to recover from the Defendant mesne profits for the period 
during whicla the Ilefendant may be found to have been in possession of 
the property. It shall further be lawful for the  Special Com~nissioner, on 
proof that the Defendant continued in possession of the property in  dispute 
after the expiration of the period fixed by the prsclamation, to sentence 
him to iinprisonn~ent in the Cri lninal jail with or withont labor for a period 
liot exceeding seven years, or to a fine, or to both imprisonment and fine. 

.X.   he provisions of the  Kegulations and Acts for procurir~g the 

Attevdance. examina- attendance of witnesses, and for the examination, remunera- 
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XI. The order of the Special Conlmissioner for giving possession 
of the wl~ole or any portion of the  land or other real pro- 

Xnforcement of o r d e ~  
Special Commission- pert! to which the complaint may relate, shall be imme- 

er. diately executed ; and it  shall be competent so the 
Special Commissioner to call in the aid of the Magistrate, if necessary, for 

Adjustment and re- the purpose of enforcing. the same. Jf the order adjudge 
wvery of mesne profits. the Defendant to be liable t o  pay to the Plailitiff mesne 
profits, it shall specify the period for which the  sarrae shall be paid, and 

the 




